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Notes of the Registry 
	 Orders of the Tribunal 

Hear 	A.K.r'r&a, the iiicnt in jerscn. 

A oIPy 0 f this O.A, hs beeri sere 	n t 	psite 

part.is. 

P.it..Dash, Ld.Ad9 1.St diri' Ccurise 1 is 

present. 

Thelicant hvi ne faee a transfer i e 

.25.4.5 (ine:ur-2) has 	in  

s - ailinc the said rder in seyeril rrinds s 

inth.s 1 0 1  10  '111h i:h in r 	5 	f this 

he ha made a s tmissin thit 'there is io 

rntive renaifn0y except sezkinn the extrierTinry 

F,-. lCtlTfl o f this Fn 'b le Trihu al ' we are 

ipressed by such Sutrn31fn 	titt1y,k. 	- 

	

there is r extrac'riiinary urisiicti 	of this 

unal ivri in the Act rr n such prvisin 

he ct has been bruht t 	nctic by the 

icant.. Further 1 that the mere existence of a 

e r.Nes rt entitle an oficial to rush to the 

unal with'ut tirst 	hauttiJg the ceparnenta1 

dies hich are available at, the departmentL 

1. There carin@t be any denyine the fact that 

issues that he has raised in his O.A. 4th rea- 

. 	his trans fer te 	yn•re from hubnes wir cui 

well beeri,in the first instance, breuht to the 

cc f the 	 It was 	ly the 'Responde- 

whzr,  are in a ncsitin t4§ pprceive the realities 

nintd ut by the apicrt. 

In the cir ,stinces, we would irect the api11-

te subn Lt his objecti,in ns te his trinsfer/post- 

him t the off.tce 	the 	Jypi;re withie 

f 15friri the Lte f issue f this 



etent uthrity in the first instance and 

time has been granted to both the parties in 

l.ttiqatiin for surnissin and disposal of the  

;rsent:tit,n we direct the Rspfldents not 

t insist on immediate mvernent of the 	i- 

cint t R..Q. Jy'r' 	irv iss1 c 

h 

iith the said orzller, this O.. is 

Acoyefthis 

t 	 I 	
-~,,, - r.nts,a1on 

+ 
th a copy of this n, rer:'s nart 4 his 

ir.:-sentatiin in the matter. rree copies 

f this order he handed over to beth the 
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it: 	* sich r:;r 	rt ti n 

the Respcnents will isse of the sane with 

rea:. 	rer within three weeks therD- 

ft r. 

: firv 	 rvctin • f suspensir 

e 	ti_ with the ?.stin 

t,D -r the 	Licint. t 	.A.O. 3eypore, 

wever, as the apilicant has een :erritit- 

te t', file a reresentatin 	,re the cam- 


